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[EngliJh] 
. Holdi81 Com,pauy lor State T1'8dina 

Corporation and Minerals .tad 
Metals Trading Corporation 

4815. SURI RAMS\VAROOP RAM: 
Will tbe Minister of COMMERCE be 
pleased to state : 

(a) whether there is a proposal to. set 
up a holding company for public sector 
trading organisations like the State Trad .. 
ing Corporation and the Minerals and 
Metals TradlQg Corporation; 

(b) if so, the details of tbe scheme 
drawn up in tbQ"ma tter; nnd 

(c) when it will be brought into 
forc..e? 

THE MINISTER. OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.A. 
SANGMA) : (a) to (c). The funcation­
ing of State Trading CorportloD and 
Minerals & Metals Trading Corporatton 
including their status IS under constant 
review. 

[Trallslation] 

Fee For Inspection By Expor~ 

Inspection Agency Delhi 

4816.~ SHRI SANfOSH KUMAR 
SINGH Will the Minister 0" 
COMMERCE be pJeased to state : 

(a) whether Ex;port Inspection Agency 
Delhi had received information lD . 
March that inspection fee whlcb was 
supposed to be charpd from exporters 
at the time of inspection was not 
received; 

{b) if 10, that reaSODS for Dot lakiDI 
any aellon by Addition Director even on 
lettiDg umeJy inform. ion. 

(c) -.&he action taken .,.iost tbe 
Additionar'Dircctor ,or not t_kina action 
in time; and 

(d) the reasons for auspeodin. lower 
level employees ? 

THE MINISTER. OF STATE IN TttB 
MINISTRY OF" COMMERCE (SHRl 
P.A. SANGMA): (a) It is a fact tbtt 

the Additional Director, Export Ins­
pection Agency, Delh i in the meeting 
with the officers held on 26th March, 
1985 came to know that there bad been 
cases involving abort/non-accouDtal of 
inspection fee in Export InsJ)'ection 
Agency. Delhi during 1984.85 and 
improper roainteoance of accounts 
thereto. 

(b) ttl the meetins which AdditonaJ 
Directol y. Export Inspection Agency .. 
Delhi had with his Q.fficers on 26th 
March, 1985 he advised them to take 
steps to' prevent such inci4ents i~ future 
and also to enforce effective supervision 
by the officers. But he did not take 
any action against the erring. officers 
employees who were responsible for 

, &uch lapeses. 

(c) The AddJtional Director is on 
leave and will resume duty on 31 5t 
August, 1985. 1-I1S explanation as to 
wby he did Dot take any action against 
the erring officers 'employees and also 
why he did not bring thea irregularities 
to the notice of t he DIrector (Inspection 
& Quality Control), Expnft Inspection 
Council, New Delhi will be called for. 

(d) Keeping in vjew the magnitude 
of lapses on the part of the miDisterial 
staff who were responsible to account 
for the inspection fee in proper manner 
and also the ~fticers who were 
also responsible to exercise the checks 
over the fuuctioDiD8 of theso employees, 
3 officers ('!roup A-2, & Group B .. J ) 
and 5 Group ·C~ ministerial employees 
wero placed under suspension and 
Rcau1ar Departmental Action have been 
initiated against them. 

[English] 

Export of Iron Ore or BarablI 
BarJmda Sector of Orissa 

4817. SH~I BRAJMOHAN MOHAN. 
1Y: Wi.1I the Minister of COMMBRCE 
be please to Iqte : 

(a) whether the itoQ--ore of &rabi1 .. 
BarjmCla leCtor of Ori... is doUvered at 




